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FM No, 4 
(SEE RULE 42) 

IENTRAL ADIVI NISTRATI\l. TRIBUNAL 
GUWAI-LII BENCH: 

ORDER SHEET 

Origina1kpplecation No.  
• 	Ise petition No.  

I rtern petition ,__________ 	/ 

Rew Application No, / 

APPi3H4 
ReGpond,  

.Adpcae ±o.r the Apple.cat('S)  - 
Advocate for the RespondatS)Lk 

Notes 
- -- 

:25 7 02S Present 	

DN.Chohu, 

Justice 

 Vice- 

Chairman. 

1 	 Hon'bleMr. K.K.Sharma, 

;so Issue 

Membe:(A) 

 the respondents 

as to why the application shall not be 

admitted. Returnable by three weeks. 

List on 19.8.2002 for further 

order. 

-1 

Member 	> 	 Vice-Chairman 
I 	• 

trd 

I 1908,02 1 	List on 10.9.2002 to enable 

2o i_ti bv 	-b 	 the Respondents to rile reply, if any. 

c-cL 4j- 	A-ft, 
' 	•• 	C L 	I 	 I 

member 	 'ice-Chairmar 

mb / 



_ O.A. 234j2002 

10.9.02 . 	Heard Mr. BChoudhury 1 earned 

counsel for the applicant and also Mr. 

S. Sengupta, learned .counej for the 

Respondents. 	. 

r. S.Sengupta, learedcounse1 

,fortherespondents praed for some time 

to obtain necessary instructions Qn, the 

matter. Prayer i allowed. List again on 
8.10.2002 for adrniss.on, 

mb 
Vice-Cha irrnan 

8,10.02 	 heard Mr. 	 learned 

counsel for the applicant and also Mr. 

S.Sengupta., learned counsCi for the 

Respondents. 

Mr. S.Sengupta, learned counsel 

forthe respondents again prayed for time. 

for filing teply. Prayer is allowed. 

List again on 11.11.2002 for 

admissionp S  

Member 	 Vice—Chairman 
mb 

/ 

11 .11 .02 	List again on 2.12.2002 to 

A 	 enable the respondents to file 

5 	
reply. 

\L4 

1 ' • 

Member 	7 

-1b•• I?Rp _ hv- 

)6 

- - 	 - 

rub 

2.12.02 	On prayer pfltr. S.Sengupta, learned 

counsel for the rEspondents further four 

weeks &ime is allowed to the respondents 

to file 34 reply, if any. LIst op 8.1.2003 
for 

Member 	. 	 Vice-Chairman 
7 . 

mb 



O.A. 234/2002 

na 
8.1.03 present : The Honble Mr Justice V.S. 

Aggarwal, Chairman. 

The Hon'ble Mr K.K.Sharma, 
Admn. MerflbeX. 

Mr B.Choudhury,learfled counsel is 

present for the applicant and Mr S.Sarma, - 

learned counsel is present for the a respon- 

dents. 

By virtue of the present applicant sri 

Syed Jamrnaluddin All (hereinafter described 

as applicant) prays for quashing of the 

departmental proceeding drawn against him. 

In this regard the applicant has raised two 

pleas, (a) the disciplinary authority was not 

competent to issue the above said notice for 

departmental proceeding and (b) the applicant 

had prayed for certain documents to be suppl-

ied to him, which are not been supplied to 

the applicant. 

This Tribunal had issued notice to the 

respondents in this regard. 

The applicant admits that on 17 .5.2002 

he has submitted a representation to the 

Divisional Railway Manager, N.F.RailWay, 

Lumding and no decision on the same has been 

takeni, 

then the matter is pending before the 

Divisional Railway Manager, tunding, referred 

to above, at this stage we don't intend to 

pass any order on merits of the matter. Any 

expression of opinion at this stage would be 

prejudicial or embarrasing for either side. 

Accordingly as for present we dispose of 

this application with a direction to dispose 

of the appeal of the applicant by considering 

the above noted points raised by the applican 

and pass an appropriate order within two 

months from the date of receipt of this order 

and convey the same to the applicant. 

with this direction C.A. is disposed of 

Meqther 
	 Chairman 

00— 
	

: 

pg 
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IN THE CENTRAL AMiN-iSTRATIVE TRIBUNAL: GUWAHATI 

BENCH: GUWAHATI 

(An Application under Section 19 

of the Administrative Tribunal Art ;  1955) 

O.A. NO, 	 OF2O2 

Si-I Sed Jarnaluddin Alt 

Union of India and othcrs 	 ". flrspondrJ:; 

.L_NDEX 

SI Nc. 	Particulars 	 No. 

Application 

3.6 
ezi 

Annexure  

Annexure 	iI 

Annexure 	III 

AnnF.xure 	IV  

A n n e x u r e 	V 

S. 	 Annexure 	VI 

Annexure 	VII 

10. 	 Anne x u r e  

Ii. 	 Annure 	IX 

Fi1:d bj 

H IL 
Q3ikram Choudr) 

- 	Advorati 



IN THE CENTRAL ADMINISTRATIVE TRIBUNAL: GUWAHATI 

I 	 BENCH: GUWAHATI 

(An Application under Section 19 

of the Administrative Tribunal Act, 1935) 

O.A. NO. 	 OF 2002 

Sri Syed Jamaluddin All, 

Son of Late Syed Asghar All, 

Confidential Assstaflt to 

Senior Divisional Safety 

Officer, N.F. Railway, 

Lumding. 

Applicar!j. 

- Versu-s -- 

Union of India, 

Represented by the General 

Manager, N.F. Railway, 

Maligaon, Guwahati - 11 

ChIef Personnel Officer, 

N.F. Railway, Maligaon, 

Guwahati 

Divisional Railway Manager, 

N.F. Railway, Lumding. 

( 
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Mr. H. Tawna, Senior Divisional 

Safety Officer. N.F. RailwaY, 

Lumdiflg. 

Assistant Operations Manager 

(Goods), (Enquiry Officer) ;  

N.F. Railway, Lumdiflg. 

Respondflt5. 

1. 	PART) CULARS OF THE 	
WHICH THE , ORDERS. 

APPLIC4TION IS MADE 

(I) Charge Memorandum No. ES-628S(T) (OAR) dated 

29.12.99 informing the applicant that an inquiry 

against the applicant was proposed under Rule --

9 of Railway Servants (Discipline and Appeal) 

Rules, 1968. 

Order dated 2.11.01 appointing Sri N.A. Patil as 

the Enqry Officer to hold inquiry into the 

charges. The order was issued by Sr. Divisional 

ui  

Operations Manager, Lumding, who was neither the 

disciplinary authority of the applicant flOF he 

had any administrative control over the 

applicant. 

Letter dated 5.7.2002 issued by the Enquiry 

Officer, (i.e. Respondent No.5) fixing the date 



3 

ad 

of inquiry on 24.07.02 in furtherance of the 

proclaimed objective of Respondent No.3 and 4 to 

remove the applicant from service. 

JURISDICTION OF THE HON 1 BLE TRIBUNAL 

The 	applicant 	declare 	that 	the 	subject 

matter of the order against which he wants redressal 

is within the jurisdiction of this Tribunal. 

LIMITATION 

The applicant 	further declares that 	the 

application is within the limitation prescribed under 

Section 21 of the Administration Tribunal Act, 1985. 

FACTS OF THE CASE 

1. 	That the applicant on being selected by the 

Railway Service Commission was appointed as a 

Stenographer on 3.10.75 and he was posted In the 

Lumding division of N.F. Railway. The applicant 

rendered efficient and dedicated service to the 

department and in consideration he was promoted as 

Confidential Stenographer in 1983 and was Initially 

posted in the Personnel Department and thereafter he 

was transferred to the SafetyDepartment in 1991. The 

applicant was promoted to the post of Confidential 

Assistant in the grade Rs. 5500/ -  to Rs 9000/- in 

Ii 



January 1998. Since the date of his joining service 

the applicant has been carrying out his duties 

sincerely and to the best of his abilities but f o r 

reasons best known to the authorities the applicant 

has been subjected to harassment at all levels and 

now after rendering more than 26 years of service a 

great Injustice and illegality is sought to be done 

to the applicant and as such he is approaching this 

Hon'ble Tribunal for relief due to him. 

That the applicant hails from Muzaffarpur 

in Bihar and be has been living at Lunding in a one 

room rented residence and he has not been allotted 

with any quarter as yet. 

That while serving in the Safety Department 

the applicant fell ill on 24.8.99 and he sought for a 

sick memo on 25.8.99 from the then Divisional Safety 

Officer, Lumding Sri S.K. ICarmakar. However, in the 

sick memo a note was appended that the applicant had 

been spared 	and directed 	to 	report 	to 	the Sr. 

Divisional Engineer Lumding on 20.8.99, but that the 

sparing letter could not be handed over to him. The 

applicant states that this part of the note was 

absolutely unnecessary as the applicant was never 

issued with any transfer order and the sparing letter 

was never issued to him. 
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4. 	That the applicant .appeared before Railway 

doctor on 25.8.99 and he was examined and finding 

that he, was actually sick put him on the sick list 

for treatment. According to the advice of the Railway 

doctor the applicant attended the hospital at 2-3 

days interval i.e. the applicant attended the 

hospital on 25.8.99 28.8.99, 1.9.99, 3.9.99, 5.9.99, 

7.9.99, 10.9.99 and 13.9.99 and the applicant was due 

to attend the hospital again on 15.9.99. The 

applicant attended the hOspital on.1S.9.99 but to his 

surprise he was informed that his name was struck off 

from the sick list on the orders of Respondent No.3. 

5. 	That the applicant had not recovered from 

his illness which was later diagnosied. as 	lFulminat 

Hepathisis't 	(Liver 	Problem) 	which 	is 	
a 	life 

threatening discase. Having no alternative the 

applicant went for private, treatment under Dr. N. 

Moltra, MBBS and. the applicant informed this fact to 

his controlling officer by an applicant dated 

16.9.99. That while the applicant was still ill and 

getting treatment,whefl the applicant was not in the 

room a charge memorandum for imposition of major 

penalty under memo no. ES-628-S(T) (DAR) dated 

29.12.99 was pasted on the door of the room of the 

applicant. By the time the applicant came back the 

charge memo whIch was pasted on the door was already 



torn but the applicant could make out that the charge 

memo was issued by S.K. Karmakar, Divisional Safety 

Officer, Lumding and it was alleged that the 

applicant was 	in the sick 	list 	from 25.8.99 	to 

15.9.99 and that due to non-attendance in the 

hospital his name has been struck off from the sick 

list w.e.f. 15.9.99 and that he was absenting himself 

from duty without any authority w.e.f. 16.9.99 and he 

was charged with violation of Railway Service Conduct 

Rules, 1966. 

That it will be relevant to mention that 

the applicant was regularly attending the hospital 

from 25.8.99 to 13.9.99 and that when he reported on 

15.9.93 he was informed that his name has been struck 

off due to non-attendance which was absurd. 

A copy of the prescription 

memo is annexed herewith and 

marked as Annexure - I. 

That thereafter nothing was heard about the 

inquiry until the applicant received letter No. ES-

628-S(T) (DAR) dated 14.6.2000 from the Respondent 

No.3 whereby Sri A.T. Dey, A.O.M - I was appointed as 

the Enquiry Officer. The applicant was still under 

bte treatment at that time but the applicant by his 

letter dated 19.6.2000 submitted a representation to 

A 

I 
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the 	Divisional, 	Railway 	Manager 	
(Personnel) 

challenging the authority of Sri S.K. Karmakar to 

issue the charge memorandum and also appointing the 

Enquiry Officer. 

A 	copy 	of 	the 	said 

representation 	is 	annexed 

herewith 	and 	marked 	as 

Annexure  

That 	again nothing was heard about the 

inquiry and on being advised by his doctor the 

applicant submitted his joining report on 19.3.01. 

The applicant was examined by a Railway doctor who 

had, declared him fit and then only he was allowed to 

join duty on 23.3.01. 

That 	subsequently 	the 	Senior 	Divisional 

Operation Manager by letter No. ES-628S(T) (DAR) 

dated 2.11.2001 again appointed Sri N.K. Patil AOM 

(G) 	as 	the Enquiry Officer 	to 	
inquire 	into 	the 

charges framed against the applicant. 

A copy of the letter dated 

2.11.01 is annexed herewith 

and marked as Annexure 

io. 	That 	the 	applicant 	also 	did 	not 	
hear 

anything from the new Enquiry Officer and as such he 

a,, 
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N. 

prayed for and was grated, 8 days casual, leave w.e.f. 

22.2.2002 to go to his home in connect.[on with some 

personal matters and he was expected to resume his 

duty on 4.3.2.002. Unfortunately due to development in 

Gujarat and the nationwide bandh on 1.3.2002 there 

was a lost of communal tension and the situation took 

a sudden change for the worse. In Muzaffarpur, where 

the applicant permanently reside the situation became 

charged with tension ' and there was some stray 

incidents where some anti-social elements entered a 

mosque and tried to man-handle the people there.. 

Thyough the situation was controlled by the police, 

tension was high and the situation was such that 

communal riot would take place. In such a. situation 

the applicant just could not leave his wife and minor 

children to came back and rejoin duty. Moreover 

because of the Ajodhya episode and the plan to 

organize Asthi Yatra also Increased' tension and the 

apprehension of the people, when the situation 

somehow improved the applicant reported for duty on 

9.4.02 and his services were utilised. 

11. 	That on 10.4.2002 after completing the work 

assigned to the applicant, the applicant personally 

w 	Sri H. Tawna, Senior Divisional Safety Officer 

(i.e. 	•Respondent 	No.4) 	to 	discuss.. his 	personal 

problem and for his advice. The applicant told him 



Q 

about the situation at home in Bihar and that it was 

becoming difficult for him to stay at Lumdlng by 

leaving his family in Muzaffarpur and sought his 

advice as to whether he should go on voluntary 

retirement. When Sri H. Tawna heard this he started 

/ughln and told him that he need not seek voluntary 

retirement as Respondent No.3 i.e. Sri I  Ashutosh Swamy 

had already made up his mind and that instructions 

were already Issued to remove him from service. The 

applicant was surprised when he heard this and asked 

him as to how he could be dismissed and was informed 

that he would be dismissed on the basis of the 

inquiry which is pending against him. Sri H. Tawna 

again repeated this to him on 12.4.2002 and 16.4.2002 

and he became very disturbed. The applicant was 

surprised that such ,a decision could be taken when 

only the charge memo had been issued and the 

applicant had not yet submitted his reply and on 

17.E.2002 the applicant submitted a representation to 

the Respondent No.3 - stating the above facts and also 

that Sri H. Tawana had informed that he will be 
..- 

dismissed and prayed that the matter be treated in 

accordance with law. 

A 	copy 	of 	the 	said 

representation 	is 	annexed 

In 
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herewith 	and 	marked 	as 

Annexure - IV. 

12. 	That, 	subsequently, 	on 	2.7.2002 	
the 

applicant received an intimation from the Enquiry 

Officer directing him to submit at least two names of 

defense counsel alongwith their consent letters. 

Since the applicant had not yet formally received the 

charge memo and the enquiry, officer In hot haste by 

his letter dated 5.7.2002 informed the applicant that 

the enquiry would be held on 24.7.2002, the applicant 

on 11.7.2002 submitted an application to the Enquiry 

Officer praying that he be supplied with the charge 

memo dated 29.12.99 alongwith 5 other documents. In 

response to the same the Sr. DSO by his letter dated 

12.7.2002 forwarded the copies of the charge 

memorandum dated 29.12.99 alongwith 2 other 

documents. The applicant was further informed that no 

decision has been taken on his application dated 

17.5.2002 (Annexure -- IV) and that no other document 

was available. 

Copy 	of 	the 	notice 	dated 

5.7.2002, 	application 	dated 

11.7.2002, 	forwarding 	letter 

dated 	12.7.2002 	charge 

and memorandum dated 29.12.99  
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slip 	dated 	3.12.99 	are 

annexed and marked as 

Annexure - V, VI, VII, VIII, 

& IX respectively. 

13. 	That from what is stated above and In view 

of the manner in which the matter has been dealt with 

the applicant is convinced that the applicant will 

not get any Justice before the authorities more so 

when a decision has already been taken to terminate 

his serious and as such the applicant is approaching 

this Hon'ble Tribunal. 

5. 	GROUNDS FOR RELIEF WITH LEGAL PROVISIONS 

For that the applicant had been regularly 

attending the Railway doctor from 25.8.99 to 

13.9.99 as will be appA:Ke4,  from Annexurel 

and 	as 	such 	be 	could 	not 	have 	been 

discharged from the sick list w.e.f. 16.9.99 

for non-attendance and as such the whole 

charge Itself Is misconceived. 

For that the applicant was referred to and 

he was under treatment of Railway doctor and 

only after 	he was 	refused 	treatment on 

extraneous 	consideration 	the 	
applicant 

approached 	the 	private 	doctor 	
with 
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intimation to his office, and as such by no 

stretch of imagination that the applicant 

can be said to have violated the conduct 

Rules and as such the proceeding against the 

applicant is not tenable. 

For that Sri S.K. Karmakar, DSO, Lumding is 

a Senior Scale Officer Group --B and he can 

impose only the minor penalty of censure and 

as such he was not competent to issue a 

H major penalty charge memorandum against the 

applicant under the rules and as such the 

proceeding is bad in law on this ground 

also. 

For that since Sri S.K. Karmakar DSO was not 

competent to issue the carg mmoran.d.um_he 

was not competent to appoint the Enquiry 

Officer and the proceeding is bad in law on 

this ground alone. 

For 	that 	since 	the Respondent No.4 has 

already 	informed 	the 	applicant 	that 	a 

H decision has been taken to terminate the 

services of the applicant, the applicant has 

a reasonable apprehension that he will not 

get justice before the authorities and the 

representation dated 17.5.2002 has not been 

Ova 
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disposed off and as such this is a fit case 

where this Hon !ble Tribunal will exercise 

jurisdiction and grant relief.. 

For that no misconduct or other irregularity 

alleged has been made out and the charges 

framed are contrary to law and as such this 

is a fit case where this Hcn'ble Tribunal 

will exercise jurisdiction and grant relief. 

For 	that 	the 	proceedings 	against 	the 

applicant as far back as in 1999 and no 

steps were taken to complete the proceedings 

and 	suddenly the Enquiry Officer 	in hot 

hasteLbend upon to complete the proceeding 

by short date of hearing and this fact will 

itself show that Enquiry Officer is under 

some pressure 	to complete 	the proceeding 

expeditiously so as to give a finding of 

guilt and dismiss the applicant. 

For that in any view of the matter the 

impugned proceedings and action of the 

authorities is bad in law and is liable to 

be set aside. 

6. 	DETAILS OF IEMEDIES EXHAUSTE]: 

	

The applicant has no remedy under 	the 

service rules. 
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MATTERS NOT PREVIOUSLY FILED OR PENDING WITH ANY 

OTHER COURT 

The applicant further declares that he has 

not previously filed any application, writ petition 

or suit regarding the matter In respect of which this 

application has been made before any Court or any 

other authority or any other Bench of the Tribunal 

nor any such application, WrIt petition or suit is 

pending before any of them. 

PRAYER: 

It is, therefore, prayed that 

Your 	Lordsblps 	would 	be 

pleased 	to 	admit 	this 

application, call for the 

entire records of the case, 

ask the Respondents to show 

cause as to why the 

proceeding 	drawn 	u.p 	on 

29.12.9 (Annexu.re -- VIII) 

should not be set aside and 

quashed and after perusing 

the causes shown, if any, be 

pleased to set aside and 

quash the proceeding drawn up 

L 
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on 29.1299 (Annxure - VIII) 

and/or 	pass 	any 	other 

order/orders as Your 

Lordships may deem f i t and 

proper. 

And for this act of kindness, the applicant 

as in duty bound shall every pray. 

INTERIM ORDER 

It is, further prayed that pending 

disposal of the appflcation, Your 

Lordshlps may be pleased to stay 

the proceeding. 

DOES NOT ARISE: 

PARTICULARS OF BANK DRAFT/POSTAL ORDER 	IN 

RESPECT OF THE APPLICATION FEE. 

(I) 	I.P.O No. 	: 7 G 5 7 7 

(Ii) 	Date. 	 : 

(lii) 	Issued by Guwahati Post Office. 

(lv) 	Payable at Guwabati. 

LIST OF ENCLOSURES 

As stated in the INDEX 

03 



V E R IF I C A T ION 

I, Sri Syed Jamaluddin Au, Son of late 

Syed Asghar Au, aged about 49 years, Confidential 

Assistant to Senior Divisional Safety Officer, N.F. 

Railway, Lumding do hereby verify that the statements 

made in Paragraphs No are 

true to my personal knowledge and the statements made 

in paragraphs No . ........... ............. are believe to 

be true on legal advice and that I have not 

suppressed any material fact. 

And I sign this verification on this 

day of July 2002 at Guwahati. 

Place: 
	 TA 	P 

S1NP((JRE. 	' 

Date: 
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C/M  Wo""G,. 
	 . 	. . 	 19.Ga000 

M to m roceedlnj aQain*t the wersLgned 

.. 	Ref% Your letter No,$$28.C') CDAR'dte 	• 

14.6.2000 received on 19.6,2COOe 
. 	 ., 	 1. 	• 

- 	
t 

C 	txa of the abova 1tter Shri A.Dys ZiOX/UQ hac been 

Ps 

 

X'"Istad ft ,,  conduct,DAR Anq 	tçiit the Merined 
Mop4with t! a abov ttcz, 	ozder*ppontin ri Dy as 
t* lszqiairing @uthrity J.m this cae 	beeE*n1oQd. 	ot , 

- 	a couple ofwonth sacka c1iaEnoran'1 2t29012.g9 wa8 	4i 

found c1andutfte1y pted o th dow of tny r*idne wict 	' 
wes aigned by ri S )SO/LMG, nepoct t  og t 
charge we ozaxdwn an tho or4i appothtiig Shrl Dey. C$/U 
the.  4nju'iry offiwrp I bavc thci following to ZUt, 

• The chezg&"i matwrandiz a,, i well or the 	ztent order 
for the inquiry of*ir he been siid by the D5O/Z*, 

is wjthont juristttction aid ultz vires the p vida!t ' 
• 	 of RUL* 2. 7. 	0f 

2* In terms of Rule 2W (c) of RS(D&A)fluleo, 196. 
authority has been ded as in relation to Rule 9 AA the case 
of any rKi.gaZ(ttCd railway zcrvnt 9  an authority coopst.ut tc 

of the itujor pnittea opecif led in We 6. 	 S  

Xa te=9 of Rulla 7, ibit, (c1aun 2), any of the penaltiee 
6peciiEId in Rule 6 may bo1ripsed on a Railway servant by the 
athriti 	petfiod in Schadulas X. IX and III. 

In terms of Rule C21, ibid, it isthe discL&inaqutxity 
Pi!t the inquiry officer. 	 • 

• 5. Schodule U ap*nds4 to (DM)aulsào 116!, OW,  ica be to 
tonal tailway*s  accifies the powers of various withoritt.s in 
rev,ect of apecified psualtieSo s*jor and minor. Eince abzL • 

	

	.. t. Xaar. is a $3UiOr Seals of fLeer (Group 'a) 
his powers flow fromeolumn 3 oi thc Scn4tzlG. It is aeefl ther 
from that ha can tpoaa only the penalty of "cenure' to a 
railway sery tuto a scale of 6.1640."2900 (R/66). &ince 
I am in scale .1640200/ (flW86), DSO/LMC is nt copetent 

	

to pOe •  .any.of the Mjnox- Venajtj*z excipt. 4 ceasore"an 	flS 
of tb2 m&Jor pnabtieM. As scb tErIa f  th provisiOns of 
aulea 2W (c) nt 7(2). ib4, iO,'L is not cQpetent tO.5eue 
a major penalty chre meoratkQm to use, Nor is he c £ptnt to 

• apjint the inquiry oUtcer to inquire into any chare* e4aifl$t 
We as  he cannot be the 41scipli=ry authoritj by reaeOfl 02%  whet 
has been antioniL 

In vIew of the óOv. I 8t that the isat*  Of dai.; 
mmorandum unâer Rule 9, ib, en the &ppoLntt of itiqufry 
otficer by DSO/UtO La without juriMietion 	la vires t 
rules 3, 7 aM 90 ibis, end as such the same u* 4 eJ Miti* 
ed jnOp$tivei 

Thanking you# 	9,ç' 
yours 
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Whc` rC 	cm Inquiry LflCr r.u1c-9 of thc 	i1wy CrvflntE 	: 
• 	(DiFc4'13.nr 	?pp'i) 	uic9S. i 	h'i 	g'&int 

Si 	 Lb 	ILIVG_ 
Wnn' 1 DrritiOn Of thc tcii 3y crvflnt) . 

AN WSth U 	rignd..COniôQr(S) tht n inquir pffi• 
hou1dbC appointd to inquirc into thc chorçj 	frQrncd, 3goint 

him, 	• 

• 	•'' ;.. 	• 	• 	 • 

NOW,THEPEFORE? th uncJC-  rEigfld, in c xrC±SC f th pcwr 
C Ofi f c r CJ 	 0f, rCC bC rc by tppont 

lic  Shri 

	

• (N3mc & Dcignption of t1 Inqu1zy/.fficC V po Inquiry. off !ccr 	: 
to cnquir irit th cbrqc frarncd cicjinst tl 	S aid. Shri 

dol 

/ (7 	SLgntUrC:- 
L 

N a n2  
DG ig/tn 1 	 i14rL Y  utbori:y, 

h 

a U 	4 c y t 	~ -1L 	1L C/L 
(r"tnc J]JCFQnrUCr ()' ti-ic fl y.scrvint) 

A 	 A f!LL _ 
(trnic & Dr.. Ignatton of thc inqiiy fficcr) 

(Ltvj,4 5ct) 

I 
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ANNEXURE— IV 

From : S.JaI, 

CA 'to Sr DSO/ LMG 	

edO5.iOO2 
To  

Divisional Railway Manager, 
•N. F. Railway, Lumdi ng 

Sub : Violation of principles of natural' Ju 

play in prejuding the merits of the 

mining the penalty to be imposed even 

has started: Bias of the disciplinary 

appellate authority 

Sir, 

tice and fair 
case and deter- 

before inquiry 

as well as 

Usually, DRM is addressed by way of appeal against 

an order of a disciplinary authority who happens to be a 

branch manager.Howe.ver, a peculiar situation has developed 

where a branch rnanager'is openly pronouncing the 'verdict on a 

disciplinary proceeding which had, been instituted in 1999 by 

an authority who was not competent to institute it,on a 

charge of misconduct which was not a misconduct under any 

rules, and which was dead and buried and has now been exhumed, 

resuscitated and revived just in order to REMOVE ME FROM 

SERVICE. All this is being done at the behest of W and tt the 

instance of DM who in course of time should be supposed to 

act and decide the issues involved as an appellate authority. 

In this regard,I have the following Submissions to 

make 

1) 	I had been granted 8 days' CL.w.e.f. 22.02.2002 to go 

home in connection with some personal matters,I was expected 

C ontcL.. 



goo 

At 

	 1' 

2. 

to resume duty on 04.03.2002. But owing to developments in 

Gujarat and the nationwide bunch on 01.03.2002 communal harrn 

rnony and atmosphere of peace and tranquility underwent 	a 

sudden change for the worse. At our place in Muzaffarpur the 

situation became surcharged with tension and passions rose over 

stray incidents where some hoodlums barged into a mosque before 

the F1riday prayers and tried to mandandle some of the people 

gathered. there .Though the situation was controlled by the 

Police,tensioris ran high. In such a situation which 	could 

explode into a fuilfledged riots any moment. I could 	not 

leave my wife and kids aged 6 and 4 to come back to Lumding to 

rejoin duty. Thereafter, the Ayodhya opisoda slated for 15th 

March,2002, held the entire nation to ransom. After 15th March, 

a plan to organise a nationwide 'Asthi Yatra' of Godhra train 

massacre victims was announced which added to the apprehension 

of the people. When the situation some what eased I rushed 

back and reported for duty to Sr.DSO/LMB on 09.04, 2002,and 

submitted an application explaining the situation and sought 

permission to resume duty 

2) 	On 10.04.2002,Si'.DSO/LMG,ShTi H Tawns,without passing 

any order on my application dated 09.04.2002 for allowing me to 

resume duty, asked me to work in connection with recording of 

statements of staff connected with the accident of Down MGS 

HSD on 01.12,2001 near the IOC siding,Lumding and I work.d 

therefor upto very late in the evening. In this enuiry, 

DSC (P) and Sr.DET/L/LMG'also participatc'd.Then on 11.04.2002 

also another encuiry in connection with collision of light 

engine with stabled loads of ngg.spccia1 at HTL on 30.11.01 

was held in which I worked. On 12.04.02 also 	I worked 

c ontd... 
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3) 	 That on 10.04.2002 during a meeting ith r. ESC/ 

LiG When I expressed the desire to seek voluntary retirement 

as leaving my faimi4y at home and working at Lumding was 

causino worry to me in these tidies of great turmoil,r.D30/ 

LKi laughed at teat and stated that DRM wanted to remove me 

from service, hence my wish to seek voluntary retirement was 

premature and that in accordance with the wish of ER he 

would be removing me from service. hen I asked him on what 

matter DHvI was aiming for my reroval,Sr.DSO stated that the 

old case of 1999 was being revived for the purpose. Then 

again on 12.04.2002 he raised this issue and reeated the 

same thing.On 16.04,2002 when I had already been attending 

office since 09,04.2002 and had been working since 10.04.2002 

I want to Sr.DSO/LM to get my muster roil countersigriod by 

him so that I could get my salary at the end of the month, 

.3r.DSO asked me as to who had allowed me to resume duty 

Then I told him that I have already submitted my application 

on 09.04.2002 to him and had been regularly attending office 

ever since and that he himself had been taking work from 

me since 10.04.2002 he stted that he had not allowed me to 

resume duty in writing and as such any work that I had clone 

was for free.He further told me that since DRM wished that 

I should be removed from service he was going to rerove me 

from service.Whon I asked him as to how he could pro suppose 

• that the charge had been proved when an inquiry into charges 

has not even started and how he could decide on the quantum 

of penalty before hand,Sr.DSO/LMG categorically stated that 

contd... 
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he was not concerned with technicalities,that he was concerned 

only with imposition o' penalty of rem val irrespective of 

What was the outcome of the inquiry. 

Listening to Such outrageous pronouncements of 

Sr. DSO/LMG on as to how my service is destined to end no 

matter how the finding of the inquiry officer into the 

charges goes,how the authority who is expected to act with an 

open mind till the very end of the proceeding, without any 

bias,ili.-will or prejudice against the harged official, has 

already formed his opinion not only as to my guilt but also 

to the penaltyto be imposed in total disregard of the rules 

and laws, in furtherance of the direction of DP14 9 I felt severe 

pain in the neck, head and shoulders, giddiness and paipita-

tion and came out of Sr. DSO*s chamber and requested a friend 

to reach me at my rOsidence.e also somehow managed to bring 

a private practitioner to attend to me. He diagnosed that I was 

suffering from high blood pressure due to acute mental turmoil 

and advised me rest and started treating me.Thus,since 16.04.02 

I have been under the treatment of.Dr.f'LMoitra,MBB,Lumding, 

and still am continuing under bis treatment.An intimation to 

this effect has also been given to Sr.DSO on 16.04.02 itself. 

Due to the constant threat of removal from service lthoming large 

over my service career, administered by Sr.DSO/LMG bq sickness 

continues with insignific ant fluctuations in intensity. 

From the above narrative of facts,it is crystal 

clear that the present disciplinary authority,3.r.DSO/LMG,at the 

behest of and at the instance of DRM/LIA3 has predetermined the 

contd. 
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course of action to be taken by reviving a dead case arid 

infiuenciu the inquiry officer to return a finding of guilt 

so that he could remove me from SerVice. 

By his conduct the disciplinary authority has 

surrendered jurisdiction to act as disciplinary authority inasmuch 

as.he is biased,he is not capable of taking a decision with an 

bpen mind,that he is more intrestod in effectuating the direc 

ion of DFLMG then obeying law, that he has declared himself 

o be interested in imposing penalty of removal from service, 

hat he is prejudiced against me,that he is not prepared to act 

ri the evidence to be adduced during the inquiry,that he is 

ritc'rested in the outcome of the case adverse to myiritorests, 

rid that he has no regard for rules and the law and the principles 

f natural justice.Therefore,3r.DSO/LMG eannot act as a disci. 

mary authority in any case which may be pending against me. 

That from pronouncements of Sr.DSO/LWG on 10.04.02, 

1 1 .04.02 and 16.04.02, as raferred to in paragraph 3 above it 

i clear that DRIWLMG for some unknown reasons holds a grudge 

ajnst me and he bears malice towards me so much so that he has 

aked Sr.DSO/LMG to remove me from service and has asked the 

iLuiry officer to expedite finalisatlon of the inquiry. Giving 

•1 istructions to subordinate officers to pursue a particular 

curse in a disciplinary proceeding is against all canons of 

jii'stice and fair play. It is also violative of principles of 

ntural justice. If DRM has embraced the cause of my removal from 

sevico and is influencing the course of the proceeding towards 

a Particular,Predetermmned,goa1,the principles of natural justice 

coritd. 
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mandating that no person shall be a judge in his own cause,no 

person shall be condemned unheard and justice should not only 

be done but it should seemingly and undoubtedly be seen to have 

been done,are violated grossly and blatantly.Therefore, the 

constitutional guarantee of reasonable opportunity of being 

heard enshrined in Article 311(2) of the Constitution has been 

clearly flouted flagrantly. 

8) 	In this connection,it is pertinent to mention here 

that DAM should have no cause for nurturing any ill—hatred or 

animus towards me. Shri Tawns,Sr.DSO/LMG, in his most mimi-

table style, explained the cause of DAM's acrimony towards me 

by stating that since Sf.DE/c/LMG frequently complains to 

DAM that he has no stenographer and since there is aciie shor-

tage of stenographers,DRM wants me to be removed from service. 

Now Sr. DEN's stenographer—or rather absence of it—could have a 

cascading effect on Sr.DSO's stenographer is a mystery to me. 

Be that as it may, no order has been issued to me that I was 

to be working with '$r.DEJ,for the last one year I did not hear 

even a whisper about any such transfer. I was even, prepared to 

work with DR.M after retirement of Shri T.K.N.Laskar,TS to DRM, 

but no order was issued to that effect. if the authorities are 

singularly lacking in proper man power planning the fault does 

not lie at my door. Further, if I have become a persons so non 

grate that my removal is beihg seriously contemplated, why I am 

not being spared on transfer to aligaon headquarters for which 

I have becn applying unsuccessfully for the last several years? 

Becauso,in that event the opportunity for wreaking vendetta 

would be lost? However,thiS is neither here nor there. The 

crucial question now is my imminent removQl,. from service by 

H 	 contd... 
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Sr. DSO who happens to be a Senior:  scale officer on ad—hoc 

charge of the post of Sr. D30/ LMG and as such he is not competent 

to decide my case even if he were not disqialified on grounds 

of bias,and D1M's interest in the cause of imposition of 

penalty of reova1 from service renders the entire proceeding 

an empty ritual with foregone conclusions ,malafide and void for 

foremdritioned reasons. ThUS,it is violative of Articles 14,16, 

21,51 .A (h)and 311(2) of the Constitution. 

In view of the foregoing,I request you to kindly 

act in accordance wit law and suspend the disciplinary pr-

ceeding that has been revived for extraneous considerations and  

with ulterior motives which is unconstitutional and unlawful 

anyway,and if at all an inquiry has to be held let the same be 

handed over for inquiry and final orders to a competent autho-

rity of Operating Department of the headquarters so that the 

charges may be inquired into impartially,dispassionately ,in 

acordance with law and the final order may be passed by an 

authority who is impartial and who may not be suspected of any 

bias against me. 

 Kindly communicate your decision on this application 

early so that my sickness which is caused by the threat of 

removal from service is cured and I may serve with peace of 

mind to the best of my ability and sincerity and earn my 

livelihood and maintain my family. 

Thanking you, 

Yours faithfully, 

Sd/4S. J. Ali) 

CA to 	 LN15  

contd... 
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Copy to - 

Sr.DSO/LMG for information. 

Shri r'LIPati1,AOWLM3 (Inquiry Officer for information. 

He is requested to pend the inquiry until disposal of this 

application. 

GPO/Maligaon,for his kind information,and intervention. 

General Manager,N. F. Railway,Maligaon,for his kind irifor- 

mation 

Chief Safety Officer,Maligaon,for his kind information. 

Sd!— Illegible, 

(S.j. Au,) 

GA to Sr. DsO/ Lumdi ng. 

...•... ., 
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th*
ust1 an fMr pisy $ps 	jutØr 

 t*rits of the case nd detetn&r 
4 1 	 the pnstty tabe hipos4 .vsn1bsfoe 

____ 	4 	thU stuted 0111$ of tIW ' 
I 	

u 	"' 

/ 
Sir.  

U.ual1y DMM is sddresm4 by we 3  of 	 u oids 
of a di d.oLinary authority à'o happefl tcb* S. bisfth mensger. I1cievu, 

p.ciidiaz sttutiøn has 4.3ve1op.diIe 	)saviit M*n.CC i openly ' 
ponoc1i the verdict on a di5e1pLizaX1 pree*edif) èih had bi$n, ,  
intited In 1999 by an authorty o wa s rt oapst.t to instttUt 
it1 on a thsr* of vdscn!wt vh1ch A$ nt a *iscoat uriloW riy 

nt Mt€h m5 d*tc1 and haled. •nci his now been etwd, 	
4 

r.sscitat.d and revivedJut in erdcr to HWJ I4 	1VI. 
All tW in 	dons 	the beheat. of and at the instance, of 
iiw.r 4W . in • CUVS* of tiiø should bø Suppo34J to a$ and jec4dp the 
itsor Involved as an a.pe11at. authority. 

- 	In this xGgavd, I hv. the folowinca subsIssion* to ack. 

I. 	1 hd bsr grantwd t,  dY$ C. w..J. 20Z,02 to go h000 in 
onncictiti vdth s 	p.rson*1 setters. I was exp.arad to rasuws duty 

on 04.03,02* 	t owing to .ve1opent5 in (u3rnt ..ld the ntlsrwie 
z*ndh on 01,03.02 cer1 haxon at ataospttere of peae. and 
tr;MUl Ltty un.rwent a u*.I.n chare for the worse. At our pli* 
in ra.szmffr*r the sitwtion heca 	aurciug.d with tension ard 
Passions rose ovor stzay in Ld.nt 	ttr bix* hoedlums issd lrto 
a mosque before tho Fr1by p:ayere ar tried to maidshJ16 	of 
th eople e 	sd th,r tter, Thoujh the tiituatiA *1 CofltVGU$d by 'the 

Into
olice, tensins ran. high. In suGh a situation wh5h could ssloda 

 a full"fledged riøts any mcNent, I coui-i not kave my wttø an 
!Uds ad 6 ar (to co b'ack to **iritO rejoin duty. Threaft4 
thQ Ayadhya sooWe sl*t*d for Lath Varch,Z)02 9  hei1 the entire 

• ntLon to tE. After lth Mrch 0' a plan to organi%t a notleadde 
'Mthi Yat' of Gows train ma5soore victies was flIiOUflCe(I which 
aJded to the epprehension of the people, then the situation scø.h*t 
.u.id I rushed back and reort.d for duty to sr wosq L14. on O,o4.O2, 
and iubeitt*d an application oxp1inin the sittien ar sht 
.inissiontor,sws duty. 	•': 

2 9 	On 10.01.02, Sr.QSO/1M3, $h*i li.Tawns, rdthOUt passin any ' 
ordt on ty 3ppUcetion dated 09.04.02 fo; allowing. e to zesutal duty 
,akat se to wo:k In conrctiofl with 'rordir) of st*t**snt$ of' etaf C L 
connected with the accUent of Down 	HSD on 0iI.2.0l near the 
ICC sidir, L,.kvUnJ ard 1 worked tIi*ref or Upto vnv 1atsin the 

r 	eyflIflj. In this enquiry, U, Da*1(P) and br.L)&J4IL/UG I$D pitt5* 
• 	patad, Then on JJ.0L02 also another enquiry In connection with 

colU 	 $ sion of Ujht onna with stb1ed lozds of ?Isg. pisiaL at H1t 
• 	on 30.11003 was he1I in *idth I werk.d. On 1244.02 also I worked. 

3 0 	Thet eh W,04.0 .iurin p4th it  metnJ  with r.USD/U3 i4 
.1 eIi*5sed the desime to seek voluntary rvtir.ee* as 10v1fl ff7 
faiiiy at hrxe a w,rkinç at LuadinJ"$ 3  caustr s,;ry to ae In tho* 

• tizL of IJr**t tuuil. r .c/L iau;hed at th%t ant ctat.d tt 
U4 antd to zeo 	i rn service hans y 4sk 

t Vw
sk voluntANY  

z$tiveTent as prature an1%t tnst In cccxUance 4th 	
wi ah of 

DI h 	
be cvinj u from sardi(.. %hfl I •skiá hIM on kkat 

1 	 • 
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/ 

-'--30 sow  
(2, 	 3 

4t*t J 	 f. . 	 .ix.0) 	attj tt4t thi vid 	.. 
:) 	 vtvu 	hC 	?vue, 

 
vwn api :)fl 124.O2 he t*11ai 

this 	 :pMtc t 	w$ thinj9 	j)4,fl a.n 1 had &jx.stiy 

	

tei: attLGe• $1fl.4 3O4,O2 and tw.i 	w.1x:Ufl $nC• 10 004.t;1 

3: i*flt t3 4::4qJ tG jt fli flU$t* XU crnr5ia b hta so tht 

i: CuXti jt y *L**y' at the sfld ot the with, 4r.1 askd as as t t& 

h4d 411(hAwI t•. IS*e h.n I tQlIA hi that I ksft 4r.s4y 
•thgttd r 	*4!II O.O4.Q2 to hi4 MIiI *U k**I 	uIir1y 	. 

•tt.nitnj 	*rsite ax3 that he bimseif .hc1 b*•n tikirj Itk frvm . ., 
116040*60 *t$tSd ththi had L 011000d U. t• x0evow duty 

tti wr1UL 	*j** :%
1h=rtXt 

 at Zs4 donS wis tel f. $ furth* ki  
told 	th.t $$JWkJNI 	I. 	 ii4 bi *lOVSdft 	Ur1t*S h : 

was e4jI te 7 	frau i.zvt. 1*wn I ssks4 	• 	h he 9VAIA''. f- 
prup'o* thet * 	 bees peeved .n an taey I.., 0iat.e 
bS * e*is $$i tow ha e14 ssids on th uM at palty 
b.f*.Iaa4, 3I1 sst.9.siSeUV elated that he ws* Ji 

ha es cossrned onLy th *.sIttasat 
pe.1ty of *e.GILIiHISai*GUVS if ial1.ssa the c14 	if the Isiry. 

4. 	Ust.nhi to such treiss PSOWjnGWd&nts ofDi4/LkU on as 
to how toy servi $1 4U,wd to orki no uatt4r h the f 

4_
indinO at the 

inqu1z ofii.rtht4thi chug.s gssi heN tho sttuZity VMO te •*ctid 
to Oct 4th ii 	 UU the very •s of the prcee4Anij. wtthcaut 
an l$as. ill £1kH pru)u4ic iiain$t the Gtred offtotaI, has a1.ady 
fad his epint jwt onty as to my 1L4it but stia to the penalty tcbe 
ic,sed in totaL u.or1 

 
of the rules s*1 iws, in fi,thersnói of h 

dz.tifl of L)M I felt a.vere pain in th% aick h.i4 am thoulders. 
5n4 p$2$t.tir and cive t of r.JiO'a chaasber *fltl t*e;St 

I (TUflJ to MA * at 15sf rq$id*ni. he &430 saom m.ijof to Lirr 
private r.4itt.r to ette.i to , fl. diaflosed that 1 s 
1feL.r fr hijh b1c$ g'..eur* du to *Gute ontaL turiaeil ar 

Uvid gm  gØ 	sttd uatiç me. mu: sirs l.04.02 I have 
en ulier t1t*setaerfl uf it. N. Mitra.. 111L. Luti, and stilL as 

Uiuinj tas$ç his t.t*nt. An iMsmitiofl tc this effest n.e also 
ber 4vbin t,jaO on j(,Q4.O2 itself. 	e t the eonuai* threat 
of tsin*vsl frol 4.tVi LOL11IJ Laroe over tay servic sarser, rniinis$st4 
Lay 	 ay.ii.kwn cantiraaes with inigdticaM. tLictJsttotbs in 
inton$tt?, 

fço thh above nurstive of fast, it is crystil sloar that the 
presant JisGiU1flsfY at. oty, 4r4)iQ/Us at th.bshs$t of s*1 s% th 

instan* of 	has prsdetatsIflS4 Ui* couIM of selien to taken4 
t4 rivi.VflJ $ 1sd cm.. afl* lnflii.flil1Q the inquiry otfio.i to return 

of iiajlt sont he so4d repove se tr* s.rvise. 

6. 	Eiy. tiia.iact the 	ipUnUy' authozity has *Erend.fld juris 
dtgtian t •c% lijdi*ci,ASrhitY lh1tIotitY inu.*ach as ha Li biased, he is 

not C$)LbLS 	tI4NLflJ a .4CisiOfl 4th1I% O)*fl ifl.p that he is sore 
ntLoste jn;ffItU*tif4 the directtOV of JM/L1 than obsyitig law, 

that he ss dsLU'ed b1h1311 ti int.rsst.d in ispostj . penalty of, 
rosV4 'fJ4 ssc$a. tht he is pr,jdicid stinst se th,it he is nit 

4pPd tOGt4bflthC t1V1.2*flS tobs *d4sed drin tM inquiry, thet 
ha i tht.t%ibted .n tha 	xc of the case vsts. to ny interests, an1 
th?t,44a hs no .Tzd f: r3.s and the Ls* rL the ptinclpla$ of nttcaL. 

Thi$ftre, r 	/LW( cannot •t 	a iisGip1ir*tYthr1tY 
in any c6i'*4eh may ka siirj s&Mist sie, 

the 	nun.4flt$ f 	 /1.& 	n 2L.O4.O2. 12.G4.O2 

r1 lu.4.O2. a* ef.r5d t in r1raraph 3 abov• s  it is cleat that .14/W 
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To 
}iri N. Patii, 

. AOM(G)/Lurndir 
(Inquiry Officer) 

41 4NNEXURF• 

Dated, // -072 

H , 	
.: • 	 $ub.:- Supply of essential documents 'in reiLa toA 

T 	• 	• 	 ., 	to th 'proposed inquiry into theccharges 
: 	. • 	 framed underCharge memo No.E5-.628.$(T) 	• 

	

1 	 I 	 (DM) dated 29,1299, 

(4  I 1 

r 	Pear,  sir, 
•4' 

In terms of your letter NoES..62&-.S(T)(DAR) dated 
5,1,02 you have fixed DM inquiry on 24702. In relation 
to this procee'iing I need the foliowtng documents hc'are 
essential to proceed firther ,  in accordance with law inthis 

:.case,  

1 Char9e merwrandum No.E$-628—$(T) (OAR) dated 29412099 
wh5Ch was not served on me but pasted on the door,  
of my residenCe which could not be retrieved, 

2. Sr.DMOiOPD/LMG's letter 4  No.Nil dated 3.12.99, 
sited in Annexure III of the said cbarg4 memo. 

3 0  Mr appicatipr dt.16.0.99 addrssed to DSO/IJvIG 
ntimat'ng the fact of my name being stricken off 

from the sick litt ofR].y.Hospital : Lumdin, and 
myiseeking. treatment undera private medical 
practitioner w,e.f. 15.9499. 

- 	4Copy of privae meiiprctitionerS ceEtificate 
dt.19.03.2001 submitted alongwith DFC issued by .  
Rly.Hospital, Lumdin No.635/01 dt.21.03,2001 

5 Decision of DRM11i3 9  if any, on my application dated 
17.05,02, alleging bias of the disciplinary as well 

	

• 	 • asáppeilate 'authorit', . 	 . 
i iv 

The, above documents may kindly be supplied tome at iet 
10 days beforethe proposeddate:ofinquirYo 

- 	- 	 4 
Tb a ha rTg you, 	 \ 

Yours faithfully, 

• 	 •- 	 -(S. j. 	h)1  
to Sr ,DSOfU/3  

" I 

I 	

; 

• 

I 

6o&1 
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.N.F.RLY. 

tJO:ES-628-S(T) (DAR) 	 Office of the 

	

S 	DlvisionalRIY. Manager Safety 
LUMDtNG 

1/O7[20O2. 

TO 
lSyed Jamuddifl All CA to SrDO/LMG 

Relieving Mess/LMG.. 

SUB :-Supply of1  essertiaId0CUmtS. 
REF VourlettérNo. Nildated. 11/07/02. 

- 	 -- .- 	

S 

S 	
S. 	S 	

S__ 	SS•. S 	 11 

Reference above XerxOPiéS of the 
• . 	 - 

herewith 

I Charge memorandum No ES-628-S(T) (OAR) dated 29/12/02 
2 Sr DMO/OPD/LMG'S letter No N dated 03/12/99 
3 Letter No ES-628-S(T) (DAR) dated 02/07/02 
4 There is no decision of DRM/LMG on your ap5IicotiOfl dated 

17/05/02 
- 	 - 	 S 	 - 

At present no other document is dvaable which wiil be 

supplied onresurn5ptlofl of Inquiry Officer 

IDA 

	

S 	

( 

1 	
Senior DivisiOnal Safety Othcçr' 

n
N F RLY/LMG 

H 
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